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ORDER

CA-1008(PB)/2019 & 729(PB)/2019:-

Arguments heard. Order reserved.

Written submission may be filed.
CA-327(PB)/2019 & CA-286(PB)/2019:-
Notice of the application.

Briefing counsels to Mr. Srinivasan, learned senior counsel for the
CoC and Mr. Vashisth, learned senior counsel for the Resolution
Professional, accept notice. Mr. Manmeet Singh briefing counsel to Mr.
Arun Kathpalia learned senior counsel for the resolution applicant-JSW
Steel Ltd. accepts notice. A copy of the application shall be handed over to
them during the course of the day. They seek and are granted three days

time to file reply with a copy in advance to the counsel opposite.
List for arguments on 12.03.2019.

CA-283(PB)/2019:-
Notice of the application.

Briefing counsels to Mr. Srinivasan, learned senior counsel for the
CoC and Mr. A.S Chaddha, learned senior counsel for the operational
creditor accept notice. Mr. Arvind Gupta, briefing counsel to Mr. A.S
Chandioke, learned senior counsel for Ex. directors accepts notice. A copy
of the application shall be handed over to them during the course of the
day. They seek and are granted three days time to file reply with a copy in

advance to the counsel opposite.
List for arguments on 12.03.2019.
CA-254(PB)/2019:-

This is an application filed under Section 30 and 31 of the Code.

cla?/



Notice of the application.

Mr. Arvind Gupta, briefing counsel to Mr. A.S Chandioke, learned
senior counsel for promoter accept notice. A copy of the application shall
be handed over to him during the course of the day. He seeks and is
granted three days’ time to file reply with a copy in advance to the counsel
for the RP. |

List on 12.03.2019.

Rejoinder in aforesaid applications, if any, be filed within two days

thereafter with a copy in advance to the counsel opposite.

List on 12.03.2019. .
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